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1. Union of .Lrula through the gecre
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Minmstry of Iﬂdustry Government Of
Udy g Bhawan, nNew pe hi,
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in

I union of 1lngia, through the secretary,
Government of mdla, i nistry of Personnel,
Pupblic Grievgnces and Fensions, pepartmef
of rpension and pensionerst welfare,
New pelhi,

3. Additiongl secretary and pevel opment COmmissioner,
small Scale lndustries, Jepariment of s,s.l, Agro’
and Rural Industries, Mlmstr\{) of Industiry,
@vernment of India, MNlrman Bhawah, Maulana
Azad Road, New gelm

4, secretary, Union public Service Commission,

JhOUlpur H\'Lse
New pelni,

e o o . .&espond ents

UR D ER (Lral)
By filing this Uj the applicant has sought the
rellef of seeking a direction to the respongent togmend
the decruilment Rules for the pogt of Assistantpirector

Grade 1, in resgonse to the guidelines provided by
respongent no,2 vide lecler dated }8-3-1938pproviding
benefils of 5 years to add 1o the qualifying service for
pension on the basis Of gualificaticns as stated in Rule
30 of C.C.S.(Fension) Rules, 1972, in consultation with

the Union public Service Commission, He has also sought

a direction to respondent no,3 to re-fiy th

&
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of the ap licant after adding 5 years to ithe qualifying
service after respongent no,3 amends the Recruitment
Aules for the post of Assistagnt girector Grade I. In thig

. connection he has submitted the representaticng to the

department w %ﬁﬁl?ﬁ was last working and also the Minlgtry
of Personnel, /Crievsnces and rensiony, The jevelogment

Commissioner, Small Scale Industries, where the apgplicant
was last working has stated that he bere fit of added years
of service undger CCS( Pension) Rules, 1972 will be admissible
to all those who retired from service after 31-3-1960 ond
who are otherwise eligible finger iule 30. As per Rule 30,
this benefil shall be admissible only if The Hecruiimpent
rules in respect Of the sald service or post conkained
specific provsions that the service or the post ig one
which cgrries the penefil of Ihisﬁule;L%f?is case the
Recruitment Rules for the post of Assislagnt pirecor Grgde 1
does not contgin proyision, lhe yepartment of Personnel
BRst CGrievance and FPension has als0 stated while disposing
of Lhe representgtion of the applicant that the penefit
uilder Aule 30 of CCs(rension Rules) 1972 is granted to the
Lesseniial

incumpent Of the post where/jgualification ang experience
prescriped for the post conformf“to the same laid down in
Hule 30 of Cug(Fkension) Rules 1972 and the necrul tment
Aules of Lhe post carry . a provisioy for grant of The
benefit under the agforesald dule, Since the Recrul tment
Rules for the post of Assistgnt jirector do nbt contain
provision to that effect the penefit cagnnot pe extenged

to the applicgnt,

9 In the light of whatl has been siated above, the
applicant is not enti tled for the penefit of adding 5 years
Lo his qualifying service for the purposes of granting
pension, [he Up is, therefore, dismissed and disposed of

@at the admission stage with no order as to costs,
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